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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
First Session
BULLETIN—PART 1
{Brief Record of proceedings)
Thursday, July 14, 2016
No. 12
The Assembly met at 8.30 a.m. with Mr. Speaker in the Chair,
Questions :

Three questions in the list of questions posted for the day were answered
orally.

Calfing Attention :

{1) Shri K. V. Abdul Khader called the auention of the Chief Minister to the
necessity o ensure rehabilitation of expatriate Keralites who are
reported to be forced to return from Gulf countries due to the fall in
crude oil price and the implementation of 'Nithakhat' regulation in
Saudi Arabia. The Chief Minister made a statement thereto.

{2)  Dr. M. K. Muneer called the attention of the Minister for Health and
Social Jusiice to the necessity to effect extended warranty or service
contract for the hearing aid equipments supplied under the
"Sruthitharangam' Scheme in the Siate. The Minister made a statement
thereto.

Papers laid on the lable .
The following papers were laid on the table :
[ 2150 47(2) (yoegEB©Y)
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F'inancial Business :
Vote on Account— Discussion and Voting :

Dr. T M. Thomas Isaac, Minister for Finance and Coir moved the motion
regarding the 1Demands for (rants on Account toward defraying the charges during
the months of August, September and October for the {inancial year 2016-17. The
following amendments were moved :

2,356, 7,89 11,12, 13, 14,15, 17, 18, 19, 20, 21, 22, 23, 24, 25, 26. 27,
29, 30, 31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41, 42, 46.

‘the following members took part in the discussion :
1. Shri V. K. C. Mammed Koya

. Shri K. S. Sabarinadhan

Smt C. K. Asha

oW N

. Shri C. K. Nanu

Ul

. Shri Abdul Hameed. P.
. Shri A.N. Shamseer

. Shri Roshy Augustine
. Shri Karat Razack

[To R~ - B B « ]

. Shri P. C. George

10. Shri Mullakkara Retnakaran
11. Shri Murali Perunelly

12. Shri Anil Akkara

13. Shri K. J. Maxy

14. Shri Antony John



15. Shri P. K. Basheer
16. Shri . K. Murali
17. Shri A. M. Ariff

18. Shri V. S. Sivakumar

Dr. T. M. Thomas Isaac, Minister for Finance and Coir and Shri E.
Chandrasckharan, Minister for Revenue and Housing replied to the points raised in
the discussion. ‘The amendments moved were put to vote and declared lost. The
motion was then put to vote and passed by the House.

Legislative Business :

Shri A. K. Balan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes, Backward Classes, Law, Culturc and Parliamentary Affairs, introduced the
Legislative Assembly (Removal of Disqualifications) Amendment Biil, 2016 and
moved that the Bill be referred 1o Subject Committee.

(After hearing the Minister for Welfare of Scheduled Castes, Scheduled
‘I'ribes, Backward Classes, Law, Culture and Parliamentary Affairs the Speaker
overruled the objections raised against the introduction of the Bill, by Shri Ramesh
Chennithala, Shri M. Ummer, Shri V. ). Satheesan, Shri K. €. Joseph and
Shri K. M. Mani.).

Shri M. Ummer and Shri V. D. Satheesan moved the amendment to circulate
the bill for eliciting public opinion. Shri Raju Abraham and Shri Mullakkara
Retnakaran moved the amendment 1o refer the bill 1o a Select Committee. After the
reply by the Minister the amendments moved by Shri M. Ummer and Shri V. 13,
Satheesan were put to vote and declared lost. The other amendments moved were
withdrawn by the leave of the House, Then the motion was passed and the bill was
referred to Subject Committee XIV—Home Affairs.

‘The House adjourned at 4.19 p. m. to meet again at 8.30 a. m. on Friday, July 15,
2016.

P. JAYALEKSHMI,
Secretary-in-charge.




